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496 Famine Relief Fund 11936: T.N. & Xn 

'FAMIL NADU] ACT No. XVI OF 1936.1 

[ f HE ' ~ ~ E N L  NADU) FAMINB RELIEF FU;M) ACT, 1916.3 

(Received the assent of the Governor on the 
17rh September 1936, and that of the Gmrnor-  
Gemera1 on the 2nd October 1936; the assent 
of the Gou~rnor-General was first publrshed in 
the Fort S t .  George Gazette of the 8th October 
1936)- 

An Act to provide for the establishment and maintenance 
in tbe 3[State of Tamil Nadu] of a Fnnd, 
called the '[Tamil Nadu Famine Relief Fund], for 
utilization on occasions of serious famine and of 
distress caused by serious drought, flood or other 
natural calamities in the said 6[State]. 

WHER-s it is expdient to provide for the establish- 
mPnt a d  maintenance i n  the "State of Tamil 
Nadu: of a fund for utilization on occasions of 

-- - 
This+ v,or& were substituted for the word " Madras " by the 

Tamil K i d u  Adaptation of Laws Order, 1969, as amended by the 
Tamil Krdu Adsptation of Laws (Second Amendment) Order, 
1969, wr,;:h came into force on the 14th January 1969. 

2 For Statement of Objects and Reasons, see Fort St. George 
Gazette, $ated the 18th August 1936-Part IV, pages 301-302. 

This 4-t was extended to the merged State of Pudukkottai by 
scction 3 of, and the First Schedule to, the Tanlil Nadu Merged 
States (Li.ns) Act, 1949 (Tamil Nadu Act XXXV of 1949). 

Thii act was cxtecded to the Kanyakumari district and the 
Shencottzh taluk of the Tirunelveli district by section 3 of, and 
the Scheille to. the Tamil Nadu (Transferred Territory) Extension 
of Laws Act,  Ill37 (Tamil Nadu Act XXII of 1937). 

This . k t  a5 nn~cnded by sub-section (2) of section 11 of the Tamil 
Nadu ( A d e d  Territories) Exte~~sion of Laws Act, 1964 pami l  Nadu 
Act .8 of 1964) was extended to the added territories by sub- 
sectton (1) of section 11 thereof. 

This ~$xpression was substituted for the expression " State 
of Madras by the Tamil Nadu Adaptation of Laws Order, 1969. 
as amended by the Tamil Nadu Adaptation of Laws (Second Arnend- 
ment) Crcier, 1969. 

4 Thir expression was substituted for the expression " Madras 
Famjne Relief Fund ': by paragmph 4 of, and the Schedule to, the 
Tan111 Nadu Ac3nptatmn of Laws Order, 1970, which was deemed 
to have enme ~ n t o  fr~rce on the 14th January 1969. 

s The wofp '' Province " wds ~ u b s t i l ~ t o d  for the word 
" Presid- by the Adaptation Order of, 1937 and the word 
" State ( I Y ~ S  substitukd tor '' Provinco by 1 he Adaptat~ou 
(Arnondtbm) Ordef of 1950. , 

* ? 
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4 Thic expression was substituted for the expression " State of' 
@adras7' by ibid. 

L 

6 The words "Provincial G\.ernmcnt "' were substituted for 
tile words " L o a l  Goyyunent by the Adaptation Order of 1937 
and the word " Stale was .;ubstitutcd f i ~ r  " Provincial " by the 
Adaptal io~~ Ordcr of 19.70. 

. . 

I 
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serious famine and of distress caused by serious . 
drought, flood or other natural calamities in the 
said '[State] ; 

'I * * * * * I 

It is hereby enacted as follows :- 

1. (I) This Act may be called the 3[Tamil Nadu] ::zjtt23 

Famine Relief Fund Act, 1936. commencement. 

(2) It extends to the whole of the '[State of 
Tamil Nadu]. 

(3) (u) This sectiori shall come into force at 
once. , 

(b) The remaining provisioils or' this Act 
shall come into force on such *date as the '[Statc 
Government] may, by notification in the 6[Official 
Gazette], appoint. 

2. In this Act, '' Fund " means thc 1[Tamil Nadu ~,[i,i~,,,. 
Faminc Relief Fund] established undcr section 3. 
----- ----- 

1 T$ word " Provinc'c " w.cs substituted for the word " P r t  
sidcncy by the Adaptation Ordcr of !,937 artd thc word " State 
was substituted for tho word " Province by the Adaptation (Amcnd- 
mcnt) Order of 1930. 

2 This par~graph of thc p~camble was onlitled by section 1 1  (2) 
(i) of the Tam11 Nadu (Addcd Territories) Extei~sion of Ldws Act, 
1964 (Tamil Nadu Act 8 of 1963). 

9 T h q c  \\'urdb wcrc sub~t i~ufed for thc word " Madras " I,y 
the Tam11 N ~ d u  Adaptation o f  Laws Ordcr, 1969, as amcnded by 
the Tamil N.rdu Acl~ptation of Laws (Sccond Amendment) Order, 
1969. 

8 Tllcsc words were sub\tit~rlcd for thc wgbrds " Fort St. Groryp 
Cazerre" by the Adupt~tion Order of 1937. 

7 Thir expression WAS ~ u b r t l t ~ t e d  for the euprccsion " Madm5 
Famine Relict' Fund ", by paragraph 4 of, and the Schcdulc to, tllc 
Tamil Nadu Adaptat~ou of LIWS Order, 1970, whici~ \ u s  decllq: 1 
to have come inta f o m  on the 14th January 1969. 

* Came into force on the 8th October 1936. 
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] sums as the YStilte Govern- 
ment] may from time to time contribute to the Fund 
under sub-section (2) of section 7 or otherwise ; and 

(iv) the interest which may from time to time 
accrue on '[the securities of the Centr?.l or of the 

- 
1 This expression was ,, substituted for the expression 

6 c  Madras Famine Relief Fund by parngr~ph 4 of, and the 
Schedule to, the Tamil Nadu Adaptation of Ldws Order, 1970, 
which was deemed to have come into force on thc 14th January 

3 This sentence was substituted by section 11 (2) (ii) (a) of the 
Tamil Nadu (Added Territories) Extension of Laws Act, I964 
(Tamil Nadu Act 8 of 1964), for the following sent,.oce, nameIy :- 
'' On the commencement of t h ~ s  Act, the State G r~ernment~phall 
establish in and for  the Sta$ of Madras a fund called The 
Madras Famine Relief Fund. 

8 This expression was substituted for the expression " State 
of Madras" by the Tamil Nadu 4dlptation of L ~ w s  Order, 1969, 
as amended by the Tamil Nadu Ad,~pt:ition of Laws (Second Amend- 
nrent) Order, 1969. 

4 This clause was omitted by section 11 (2) (ii) (b) of the Tamil 
Nadu (Added Territories) Extension of Laws Act, 1964 (Tamil Nadu 
Act 8 of 1964). 

6 The word " o thcr " was omitted by sectitrn 1 l(1) (ii)  (c), ibid. a 
6 The zords " Provincial q;)vernment " werc substituted for 

the words Local Gay,crnmcnt bv the Ad:tptntio 11 ,Orde~,of 1937 
and the word "State was s~tbvituted for " Pn~vlncinl by the 
Adaptation Order of 1950. 

7 These words werc sub2titutcd f b r  the words "the securities 
of the Central Government by section 2 of thc Madras Famine 
Relief Fund (Amendment) Act, 1938 (Madras Act 1X of 1938). 

a This word was substituted for the word " Provincial " by 
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I 5. The Fund shall not be expended except upon- Putpasss far ,I 

which the Fund ' ! 
(i) the relief of serious famine in the 'CState of may be utilized. , 

Tamil Nadu] ; and 

(ii) the relief of distress caused by serious 
drought, flood or other natural calamities in the said 
'[State] : 

Provided that when the Fund exceeds forty lakhs 
of rupees, the 3[State Government] may utilize the 
excess to meet expenditure on protective irrigation 

I 
works and other works for the prevention of famine 
in the said 2[Statel. . 

6. The "State Goveri~ment] shall from time to Investment and 

time invest or re-invest in '[the securities of the Central ~ ~ ~ ~ t ~ t  

or of the '(State) Government] all sums to the credit requited. 

of the Fund, which may not be immediately required 
for any of the purposes mentioned in section 5. i 

7. (1) The accounts of the Fund shall be made ;zd:$ of the 

up at the end of each financial year, the securities ,,,, of 
belonging to the Fund being valued at their market the deficiency in 
value on the last day of such year. the Fund. 

- - 
1 This expression was substituted for the expression '6 Statc of 

Madras" by the Tamil Nadu Adaptetion of Laws Order, 1969, as 
arnclldcd by the Tamil Nadu Adaptation of Laws (Second Amend- 
ment) Order, 1969. 

I 
The word " Province " was substituted for the word " Presi- 

dency by the Adaptation qt;der of  l9;7 and the word " State " 
was substituted for the word Province by the Adaptation Order 
of 1950. 

a The words " Provincial Pvernment " were substituted for 
(Ile words " Lpfal Govern~ncnt by thc Adaptation Order of 1937 

the word State " was substitutcd for thc word " Provincial " 
by the Adaptation Order of 1950. 

4 These words wcrc sub;tituted for the words " the securities 
of  the Central Government by section 2 of the Madras Famine 
Relief Fund (Amendment) Act, 1938 (Madras Act IX of 1938). 6, 

6 This word was substituted for the word " Provincial" by the 
. .-aptation Qrder of 1950. 

125- 1 4 - 3 2 ~  
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(2) If the accounts so made up show that the 
balance in the Fund ~t the end of such year falls short 

- of sixty lakhs of rupees, the deficiency shall be made 
up from the revenues of the l(State) : - 

Provided that if the deficiency exceeds five lakhs 
of rupees, it may be made up in annual instalments, 
the amount of each instalment except the last being 
not less than five lakhs of rupees. 

a[(3) All sums payable to the Fund under sub, 
section (2) shall be expenditure 3(cha. qed on tllc 
Consolidated Fund of' the St.t(t.)! 

.- - 
1 The word " Province " was s~rhstituted for the word " Presj, 

'lellcyV by the Ad,~pt:rtron Ortle~ of 1937 and thc word " State 
\ub\tit~ited lor thc word " I'rovince " by the Adapt:~t~on 

C)rder of 1950. 

:! 'rhis sub-scction wds aildetl LIY section 3 of the Madras Famine 
~ ~ l i ~ f  Fund (Amendment) Act, 1938 (Madras Act IX of 1938). 

8 Thest words were substituted for the words " charged on 
the revenues of the State " by section 2 (b) of  tho Tamil Nadu Con- 
soudated Fund (Charged Expenditure) Act, 1980 (Tamil Nadu Act 
~ x V I  of 1960). 
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